
Government of Jammu and Kashmir 
Department of Law, Justice and Parliamentary Affairs. 

(Power Section) Civil Secretariat, 
Srlnagar/Jammu. 

Notification 
Jammu 2nd February, 2018. 

SRO 6ca.~ In exercise of the powers conferred by sub section (1} of 
section 12 of the Code of Crimmal Procedure. Samvat, 1989, the Government 
hereby direct that for the words ·rncharge Naib Tehsildar" appearing in Nobficbon 
SRO 481 of 2017 dated 27-11·20171 the words "incharge Tehsildar" shaD be 
susbusitued, 

By order of the Government of Jammu and Kashmir. 

NO: LD (P) 2013/1-AN 

Sdl 
(Abdul Majid Bhat} 
Secretary to Government, 

Copy to the:-
1. Commissioner/Secretary to Government. Revenue Department 
2. Divisional Commissioner, Jammu. 
3. Registrar General, J&K High Court, Jammu. 
4. District Magistrate, Reasi. . . . . 
5. Additional Chief Executive Officer, Shn Mata Va1shno Dev1 Shnne Board. 

Katra. This IS with reference to his letter No. COIP/D/Off/2637/22095-
22097 dated 19-01-2018. 

6. General Manager, Government Press, Jammu for publication 1n an extra 
ordinary issue of !he Government Gazette. 

7. SRO Section, Department of L.J& PA (w 7·5 c). 

k 
(Khurshfd Ah~ad Bhat) 

e 1lty Legal Remembrancer, 


